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V, fâ   ̂*nmr"

n̂ftqtir wt 1

(w) OT’itfswn

Ge*n Exparton

S24. Shri Nircndra Singh MahlAa? 
Shri Kamachandra Dak*:
Shri Shaokamo Mane:
Shri Dasappa Tulsidaa;

Will the Minister of Finance be 
pleased to state-

(a) whether the Foreign Exchange 
Control Department of the Reserve 
Bank screened the outstanding P.P 
forms of gem exporters wlv used to 
send goods on approval or consign* 
merit basis;

(b) whether persons whose consign­
ment couid no* be cleared withm a 
period for whatever reason were cui- 
aJJowod to export any goods;

(e)  whether *his steps has hit 
exports and marred the prospects of 
export expansion m future; and

(d)  if so, the steps taken by Gov­
ernment in this regard?

The Depot; Prime Minister and 
Minister of Finance (Shri Morarji
Desal); (a) Yes, Sir The Reserve 
Bank scrutinise the forms in the nor­
mal course to- ensure that export pro­
ceeds are repatriated within the sti­
pulated period of six months from 
the date of export. Such scrutiny is 
exercised in the case of all exporters.

(b) No, Sir. No one is disallowed 
from making future exports merely 
because of failure to repatriate the 
past export proceeds within a short 
period. When the exporter fails to 
repatriate the proceeds wilhin six 
months, the Reserve Bank calls for 
the explanation of the exporter and 
if it is satisfied, allows suitable exten­
sions If «n exporter is not able to 
sa'isfy the Reserve Bank about the 
reason for the delay, or does not re­
patriate the proceeds even in the 
extended period, his future exports 
are subject to prior approval of the 

Reserve Bank.

(c) N<* Sis'.

(d) Doe* not arise.




